
I~OI  Demands APRIL 16, 1960 

12.11 hrl!. 

BUSINESS OF THE HOUSE 

The Mlnlster of ParllameDtary 
Affairs (Shrl Satya NaraYaD SIDha): 
With your permission, Sir, I rile to 
announce thai Government Business in 
this House for the week commencinl 
18th April, 1960, will consist of: 

,( 1) Consideration of any item of 
.Government Business carried 
over from today's Order Paper. 

(2) Submission to the vote of the 
House of the outstanding De-
mands for Grants. 

(3) Consideration and passing of 
the following Bills:-

The Bombay Reorganisation Bill, 
1960, as reported by the 
Joint Committee. 

The Finance Bill, 1960. 

n.lli bra. 

DEMANDS FOR GRANTS-contd. 

MINISTRY OF FINANcz-contd. 

Mr. Speaker: The House will now 
resume further discussion and voting 
on the Demands for Grants under the 
control of the Ministry of Finance. 

Shri C. K. Bhattacharya was in pos-
session of the House. He may speak. 

Shrl C. K. Bhattacharya (West 
Dinajpur): I rise to plead the cause of 
the Hindu joint families of Bengal who 
are being ground down under the 
ateam-roller of the income-tax law and 
administration. This is happening by 
an unwarranted extension to thest" 
families of an expression used in the 
Act, namely Hindu undivided families. 
. That expression does not actually 
apply to the joint families of Bengal, 
but what is happening in the adminis-
tration of the law is that they are eX-
tending the application of that expres-
sion to the Bengal Hindu joint fami-
lies, and they are being made to sutfer 
by a very unjustifiable assessment. 

The Income-tal< Act uses this expres-
sion under section 23 and authoriaes 
assessment of a Hindu undivided 
family as one unit. This particular ex-
pression Is nowhere defined in the Act, 
but is left to be understood from the 
general law. For the purpose of ap-
plying the Income-tax Act to a Hindu 
undivided family, the main question to 
be considered is what constitutes such 
a family, and what kind of income and 
property belong to such a family as dis-
tinguished from the individuals who 
compose that family. 

Under the general law, the main 
feature of a Hindu undivided family is 
that it is a coparcenary or tenancy in 
common, but this coparcenary or ten-
ancy in common arises by law amongst 
certain relatives of stated degra'S 
under the Hindu law. Such a copar-
cenary exists only among the Hindu 
families under the Mitakshara school 
and does not exist in the families under 
the Dayabhaga school which obtains in 
Bengal. In parts of India other than 
Bengal, the Hinjiu undivided famili ... 
are governed by the Mitakshara law, 
and they come under this particular 
expression used in the Income-tax Act. 
That law does not operate in Bengal, 
and so, the joint families of Bengal 
ought not to be brought under this ""-
pression and assessed in that way. The 
expression ought to be limited only to 
the Mitakshara school, and not extend-
ed to the families coming under the 
Dayabhaga school.' 

The two characteristics of the copar-
cenary as found in the Mitakshara 
school are IIrstly, right by birth, and 
secondly, right by survivQJ'ship. The 
foundation of the coparcenary is \aid 
on the birth of the son. That is thl 
startin g pain t. If any of the copare ... 
n .. ,.. paSSl'S away, his share in the joint 
family property does not go only to his 
issue. but passes on to all the copar-
ceners, thus RURlDenting their shares 
to that extent. Both these characlerio-
tics are absent in the joint families of 
Bengal who are governed by the Daya-
bhaga school as I have stated. A son 
by !>irth has no interest, he takes no 
interest, and the interest of a Daya-
bhaga owner in the joint property 
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passes by succession, that is on his 
death. "nte Dayabhaga father i. the 
sale owner of his property; none can 
dadm any interest against him. After 
·hls death, his issues inherit the pro-
perty as his heirs, each becomine the 
owner of a specific share. "ntis is the 
distinct characteristic of the Daya-
bhaga family which should take it out 
of the expression "Hindu undivided 
family" used iJ) the Income-tax Act. 
·There is no coparcenary as such in such 
a school. 

The difterence may be brought out 
further if I eo to consider the charac-
t.er of the ownership of the property. 
In the Mitakshara law, ownership of 
the property vests in the entire body 
of coparceners. While a family under 
the Mitakshara law remains joint, no 
coparcener can say he is the owner of 
a definite share, one-third or one-
fourth; his share or his interest Is a 
ftuctuating interest. It is only on par-
tition that he becomes entitled to a 
particular share. "nte position is com-
pletely different under the Dayabhaga 
law. "ntere, the ownership of the joint 
family property is not in the whole 
body of members. Every member tUM 
a definite share in the property. lind 
he is the owner of that particular 
share only. "nte share of each member 
being ascertained, it is Rot going to be 
augmented by the passing away of any 
other member. When one of the mem-
bers passes away, his share goes to his 
successors. It is a great injustice to 
hold that such a family comes under 
''Hindu undivided family" as used In 
the Income-tax Act. 

"nte concePt of a Hindu undivided 
1amily involves the idea that the family 
property was divisible, but hal not 
beei'l divided. This does not apply to 
a Dayabhaga family at all. Whlle the 
father is Iivmg. the property U DOt 
divisible at all. None of the sons has 
any inlerest, as I haVe said. against 
the father. When thp father passe., 
away, the property at once becomes 
automatically allotted to hi. sons in 
definite shares. Therefore, the concept 
of a Hindu undivided family as used in 
the Income-tax Act does not apply, 

and does not include the Dayabhap 
family which obtains in Beneal. The 
Dayabhaga family is a joint family 
only because after the death of the 
father the sons choose to live toeether 
out of sentiment and by way of con-
venience. To assess such a family as a 
Hindu undivided family is to penalila 
the brothers becaUSe they have chosen 
not to fall apart. In facI, the applica-
tion of the Income-tax Act to such 
families and bringine them under the 
expression "Hindu undivided family" 
practically compels the brothers to faU 
as under because, if they choose to live 
together after the death of the father 
out of sentiment, out of tradition or by 
way of convenience, they are belne 
classed as a Hindu undivided family, 
though the Incidence of the Hindu un-
divided family as understood from the 
general law does not apply to them. 

"ntis basic difference in character 
between the two types of families con-
tinues even in the matter of partition 
of the family property. Accordine to 
the Dayabhaga law, partition consists 
in the splitting up of the joint posses-
sion and asaiening a specific portion of 
the property to each of the members. 
According to the Mitskshara law, 1)8J'-

tltion consists In splittine up joint 
ownership only and deflnine the share 
of each coparcener. which· In the case 
of a Dayabhaga family is already with 
the members belongine to that family. 
It has been held In law that the copar-
ceners of a Mitakshara family, after a 
preliminary decree for partition in 
which only the shares are defined and 

. before actual p.rtition, arc In the same 
position as a Dayabhaga family, and 
income-tax can be assessed on each 
member of the family in rpspert of his 
ahare only. If that is so, in view of Ihe 
position as stated above, it i. clear that 
a joint family under tbe Dayabhaga 
law is quit .. distinct from a Hindu 'In-
divided family under the Mitakshara 
law. But the administration of the 
income-tax law does not make thL. dis-
tinction, doe. not recognise th's patent 
difference, and t.reats and assesses both 
of these in one and the same way. Thi' 
results in a great injustice, as I have 
stated already. 
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The status of each member of a 
Dayabhaga family being that of an 
individua I, he should be assessed as an 
individual, he should be treakod as an 
individual, and in respect of his share 
only, and not considered as a consti-
tuent of a Hindu undivided family. 

How should we remove this inJUS-
tice? This injustice can be removed In 
two ways. One way is to accept it as 
a rule that this expression found in 
section 23 of the Income-tax Aot will 
not apply to the joint families under 

~ Dayabhaga system. That is one 
way. The oth"r way is to amend the 
Act in such a way that the Dayabhap 
hmil;'", are kcpt out of that expres-
sion. When I say this, 'I am not speak-
ing on mer" speculation, but J am 
speaking on very good authority. 

I am referring to the Bcnpl Agri-
cultural Income-tax Act. This Act hu 
differed from the Central Income-tax 
Act in this respect, and follows the 
true proposition of Hindu law. Under 
the Bcngal Act, the term 'Hindu un-
divided family' means <>Illy a family 
governed by the Mitak.h"ra law. There 
is no Hindu undivided family under 
the Dayabhaga schOOl as provided in 
the Bengal Agricultural Income-tax 
Act. As such, every member of th@ 
Dayabhaga family is treated as an in-
dividual, even before actual partition 
of the family property, and assessed 
for his income in the property as an 
individual. This is the cOrrect position 
according to the Hindu law. What I 
would wish is that this position should 
be adopted in the Income-tax Act and 
its administration. 

In fact, the expression 'Hindu wtdi-
vided family' is a misnomer as applied 
to a join t Hindu family of Bengal. It 
is high time that this anomaly should 
be removed, if necessary, by amending 
the Act, as I have stated, and the 
amendment should be dooe 011 the lines 
of the Bengal AgricultWlllI Income-tax 
Act.. The very fact that the Bengal 
LegIslature has realised this anllmaly 
and has taken the Dayabhap families 
out of the Hindu undivided faaily 

category is a strong argument for 
amending the Central Act on that line. 
When the Dayabhaga family is dilfer-
en t from the Mitakshara family in 
nature as well as in incidence, it i. 
very unfair to impOSe the same burden 
on both. The persons joined as a Daya-
bhaga family should always be treat-
ed as individuals and should be asse .. -
ed as such. 

Moreover, there are certain proper-
ties such as tanks, bazars, huts, etc. 
which are by nature indivisible and 
can never be partitioned Dr divided by 
"meats and bounds". They can be pa,·-
titioned only by defining the share 
among the members. This definite 
share always exists with the members 
of the Dayabhaga family since the 
day they inherit the property after the 
death of the father. Therefore, so far 
as the incomeot such properties is con-
cerned' why should the members of a 
Dayabhaga family be treated as £ 
Hindu undivided family under the 
Income-tax Act and not as individuals. 
and why should they not be assessed 
as individuals only? 

I do not think that the propo.ed 
amendment of the Income-tax Act will 
lead to the lOSS of much revenue. But, 
apart from the question of revenue. 
equity, propriety and justice demand 
1 hat this should be done. It is neither 
fair nor proper nor just that for the 
purpose of revenue or tor the purpose 
of securing more revenue, Government 
should put the Dayabhaga families in 
the same category as the Mitakshara 
families, knowine full well that the 
Dayabhaga law and the Mitakshara 
law are not one and the same, and 
that the two families dilfer very car-
dinaUy in respect of inheritance, 
enjoyment and ownership of property. 

With this submillrion, J wish Gov-
ernment will consider the proposal that 
I have put before them, at amending 
the Income-tax Act on the lines of the 
Bengal Agricultural Income-tax Act, so 
that the joint families of Benpl may 
be relieved of thia unjust burden that 
i/o imposed on them at ~  by s-
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tending the expression 'Hindu undivid-
ed tamily' used in the Act to such fami-
lies, though they ought not to be 
brought under that particular 
flxpression. 

Shri Harish Chandra Mathur (Pali): 
"F'he hon. Finance Minister, while pre-
senting his budget and also while 
speaking in the general discussion, 'lar! 
stated in his usual blunt manner that 
fresh taxation effort was almost inhe-
rent in our schC'llle of things becausl' 
at our developing economy. I wish the 
han. Finance Minister and the Minls-
ten In his Ministry to weigh their 
words before they say something un 
the floor at this House. At the begm-
ning of the Second Plan, he had almaM 
givl'Tl an assurance to this House that 
with the phenomenal taxation elrort 
which he was making to rabe :m 
amount UP to the tune of about Rs. 100 
"rores, there would be no fresh taxa· 
tion during the rest of the Second Five 
Yl'8.r Plan period. Well, I would only 
say that before making such utterances 
on the floor of the House, the Finance 
Minister should weigh and consider 
what he is giving out to the country. 
When I say this, I am nDt totally 
opposed to fresh taxation, but I only 
want that full justification should be 
given for it, and if they are departlnl 
fram their previous studied opinion, 
they must give v..-y good reasons tor 
il. 

Even this time, the fresh taxes which 
he has proposed do not convince us 
in the least. I wish the hon. FInance 
IIInIfter to realise that the main bur-
den of his taxation b on road trans-
port. I am not opposed to any taxes 
.imply because he had given that as-
surance, but my objection to this heavy 
impost on road transport is baSed on 
three reasons. The most important 
rt.'8S'On is that road transport is pri-
marily in the State sector. We have 
alr(>ady taken steps to dry up the re-
oourees of taxation of the Stale Gov-
"mments, and if We go in the manner 
in which we are doing, I think the 
F-1ate Governments will find them-
~ n  in much difficulty. 

The argument which he edVIDced 
was that road transport was capable 

of absorbing this fresh impost on it. 
Here, again, I wish to make it absolu-
tely clear that this proposltion.iD 
gen<'ral is not sound. I can under-
stand that road transport can absorb 
more taxation and can bear fresh 
burdens In certain parts of the COUll-
try; in Delhi, it may be all right, in 
Bombay, it may be possible, though I 
am not very clear about this position. 
But I definitely know that this will 
have a very strong indirect effect in 
preventing road transport opening 
new fields, where it is not economi-
cal. If you put such a heavy burden 
on road transport, what will happen 
is that th<, under-developed areu 
where the only hope tor tranaport Is 
road transport will not be served. 
Therefore, I would suggest that this 
may be lett to the State sector, be-
cause the States knowing the entire 
position, whether in a particular place. 
-the taxation is possible Dr not, can 
impose their own taxes; and they can 
levy their own duties and g<"t some 
resources. 

Apart from this, another argument 
which is advanced is that this taxa-
tion on road transport is intended 
not only to raise revenues but also 
to divert the use of diesel and to 
give effect to ~e shift from diesel to 
petrol. According to the assessment 
of the Ministry themselves, they teel 
that there has been a definite shift 
already in favour of petrol. I do not 
know what is the basic Informatl ... 
on which they have come to their 
conclusion, becaUSe when I posed the 
same question to the Ministry or 
Transport who are directly concerned, 
they completely denied It and made 
a categorical statement that there has 
been absolutely no shift. When r 
asked the same question of the Mlnla-
try of Steel, Mines and  Fuel, they 
told u.. that they have got no data o. 
which to form any opinion. 

Therefore, I teel that it is on rer-
tRin very superficial information that 
our taxation proposals are framed. 
This is not a very happy thing. ben 
apart from that_ I do not wish that 
the Finance MInister should take any 
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steps to see that our transport swit-
ches on from diesel to petrol. Diesel 
is accepted alI over the world as a 
more economic and a more BOund and 
efficient fuel for transport. We should 
not, simply because of certain emer-
gencies and exigencies, give a wrong 
trend to development. By adopting 
such measures, we will dellnitely be 
giving a wrong trend. My father 
information in this respect is-I put 
this also to the Ministries of Trans.. 
port and of Steel. Mines and Fuel and 
they conftrmed it-that this impon 
has also resulted in increased use of 
kerosene for being mixed with diesel. 
This is very bad thing. It spoils the 
engine and spoils the machinery. It 
also clearly indicates that the Indus-
try is not a position to bear this 
incressed impost. It has a very dimet 
result, the use of kerosene, which Is 
the cheapest. . in increased quantity. 
So again we are giving a wrong trend. 

I wish that this should be examined 
in all it. thoroughness. I wish the 
Finance Minister takes the Ministry 
of Transport Into confidence. I wish 
he also takes the Ministry of Steel. 
Kines and Fuel into confidence and 
then has a co-ordinated policy. It it 
is definitely the policy of Government 
to see that there is a shltt and a 
change, then the Ministry ot Com-
merce and Industry should also be 
taken into confidence and our manu-
facturing programme readjusted. 
Otherwise. one Ministry will be going 
in one direction, another in another 
direction and a third in a third direc-
tion. all of them going oft at a tan-
gent. This is a very unhappy and un-
fortunate .tate at aftairs. More par-
ticularly in the matter at taxation, 
the!'e should be a study and a thorough 
understanding of the Issues Involved 
and then and then alone should It be 
turthl'r proceeded with. 

1 will nOw reter to certain policy 
matters. We are quite prepared to 
concede---.nd we understand It-that 
fresh taxation ia necessary In our 
developing economy. and I cRn LClgUrC 
the han. Finance Minister that, as a 

matter of fact, we were prepared for 
a larger el!ort. We thought that th15 
year the increase would be to the 
tune of Rs. 35--Rs. 40 crores, and we 
had expected that it would touch the 
richer class of people, silk and rayon, 
superfine cloth and luxury gBOds. 
But the whole and entire burden has 
falIen on the middle clllll8es, lower 
middle classes and the still poorer 
people. 1 think we should take note 
of the fact that there is already a 
great discontent prl!Vailing, and until 
and unless there is full justification 
for our further taxing the man who· 
is already overburdened and until and 
unless we arc satisfied that all other 
avenues have been exhausted or 
dried up, we should change Our pat-
tern of taxation; it is the higher mi"· 
dIe classes and still more well·olf 
people who should be taxed. 

When I go to the rural areas, I do 
explain to the people why all thil 
taxation is going on, why we are sup-
porting taxation inside the House 
year and year out. We also tell them 
that we are building up these three 
huge steel plants. We tell them that 
there is Chittaranjan cnming up, there 
is the Perambur factory coming up, 
and all these should be viewed against 
the entire background. The impact 
of this development is dellnitely there 
on the general masses. How we are 
saving foreign exchange, what we are 
doing in the matter of exploration ot 
our oil resources, how we are depen-
dent for our kerosene on imported 
.tuft, how we have to depend even 
for needle and pen on foreign sour_ 
ces-all these we explain to the peo-
ple. But even when I explain all 
these thingn  to them, there is At leLu 
something which is wrangling in my 
mind. People have a legitimate rlllht 
to ask certain questions. They ask; 
'We understand the importance and 
significance at all theoe projecfB. 
But wiTI vou ~  us whether drinldnl! 
water Is more necessary tor us? Will 
YOU tell us whether drinking water 
~ e  io so essential and 10 the pr!-
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....... y need of this country, which 
pery civilised government has to 
rovide, is more necessary for us or 
whether the steel plants and all the 
other projects are more important for 
1m? What is the priority which has 
to be given to the primary need of 
the country?' 

I had an opportunity of making 
cerbin investigations into this matter 
so far as Rajasthan's problems were 
concerned and I was deeply distres-
s Jd to find that even after these 11 
.feat'S of our independence, fantastic 
nothing has been done in this direc-
tion. There are thousands of villages 
which have no potable, healthy drink-
ing water facilities, and there are 
families in which a large number of 
thl! members are engaged only in 
b~n n  water from this place and 
that. 

What is the priority which Govern-
ment are giving to this question? 
When I enqiured of the Planning 
Commission, I was simply aghast and 
surprised to ftnd that they have DO 
assessment of the situation. No e1!ort 
has been made even to inquire into 
the matter. They have made no sur-
vey. They do not know what the 
problem is and what should be done. 

Shrl T)'acI (Dehra Dun): They are 
urban people. 

ShrI Harlsh ChaDdra Mathur: Ac-
cording to the assessment which I 
made ot Rajasthan, which, I think, is 
the worst..atrected State so far as the 
drinking water problem is concerned, 
no more than Rs. 8-Rs. 10 crores 
are all that is necessary to meet the 
entire situation 90 tar as the rursI 
area. are concerned. We have pro-
duced a blue-print touching every 
"mage and Riving a complete account 
<>, it. Now if the enti .... Mlral water 
rupply of Rajasthan could be covered 
by a mere Rs. 8 crares. I tRkc It that 
Ill .. whole of India could be covered 
by a mere Rs. 100 crore<l. if only pro-
lJI!r ste1)<l a,... taken. If e1!ectlve machl-
n~r  I •• r.t up and if ther .. i. a proper 

survey. 1 hope the Finance MinIsteJ.·, 
when he takes this tax money from 
us, will see that it is utilised for these 
primary necessities /lrst and that he 
will not allot money to any other pro-
ject before these primary needs of 
the country are met. 1 submit that 
the ftrst and top priority should be 
given to drinking water facilities, and 
the core of the Plan should include 
drinking water facilities so tar as the 
entire country is concerned. It needs 
hardly about Rs. 100 crores. 

1 will now pass on to another 
equally important point which dis_ 
tresses me and which should, 1 believe, 
shock this Government also. Only 
the other day We read in the papers 
that a kindly mother who was foundl-
ing her children found no other alter-
native atter waiting tor half an hour 
on the Jumna Bridge, where she went 
with her two children, but to throw 
them into the Jumna river. She wa. 
arrested thereatter for committing 
murder of her two children whom she 
loved and whom she held in the best 
of a1!ection. This Bolitary instance 
should shake the Government, the 
Parliament and the country. 

Mr. Speaker, Sir. the other day a 
scientist committed suicide and there 
was such a furore. But when we 
read of such occurrences happening 
every day it docs not prick our can· 
science. 

I have a suggestion to make and that 
suggeRtlon i. that along with drinking 
water ftrst priority .hould be given 
in the Mlral area to distress relief. 
We can understand that we cannot 
solve the problem o~ unempIoymf'Ot 
all of a sudden: it will eontinue in 
this country. There may be a family 
of 5 members in which two or th,...e 
may be employed ond one or two 
unemployed. We CAn und ..... tand 
that ther.. may he DPopl.. who ar" 
half-starving. T can even understand 
that there may be n""Ple who 81'1' 
under-"'Mplnvl'd or who would be 
Dartlally p.mnlnved. But at l"ast 
th""" ",,01'1,. wh" have .b.oIuteIy no 
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means of subsistence should be pro.. 
vided with work as we dom the case 
of famine relief or in certain other 
.!:'xigencies. 

It should be made incumbent on 
every panchayat in this country to 
sec that they provide work for fami-
lies which have no means of subsis-
tence. You may pay even distress 
wages; I do not mind if you pay 
them even 10 annas. But at least 
·assure to all these people one meal 
a day so that they may sustain them-
selves and they are not .forced to 
commit suicide or to kill their own 
·children. This i. an absolutely, tra-
·,ic state of atrairs ",ven after 11 years 
.f independence. 

So, I submit that we must make a 
·ccrtaln allocation exclusively for such 
purpoS('s and which should be made 
available to the panchayats and pan_ 
chayat samitis to see that anybody 
who is In such distress is provided 
with some work and thOle people who 
are not capable of working are given 
eenaln relief. 

Only a few days before the last 
Seasion, a very respectable looking 
old man aged about 75 came to my 
lIat. He is a highly educated person 
and was a professor at some time; he 
had been In service for a long time. 
·He is now 75 and has lOt nothing to 
depend upon. He doe. not kIlow 
what to do. If we can claim ourselves 
to be a Weltare State, if we have any 
daim to be called a Socialistic State. 
1 think, it certainly becomes the duty 
of the State to look after such per_ 
80ns. Have We done anything about 
it' 

'I1Ie MInister of Revenae aDd Ch1I 
Expenditure (Dr. B. Gopel. RetIdI): 
·In U.P. they have done. 

Shrl Barish Chandra Mathur: In 
U.P. they have done it. (Interrup-
tion) . I hope the Finance lIIInl.ter 
·will take proper note of It. It is not 

only that U.P. has ,ot to do it; tho 
entire country must be covered 1 
can understand certain people beIni 
underemployed; I can understand 
certain people getting lesser salaries 
and all that. If we are going to live 
any meaning to the conception of a 
Welfare State, if we are ,olng to 
give any meaning to the concept.iDll 
of a Socialist State, then, We must 
make provision for people who are iD 
such distress. Otherwise, this Gov· 
ernment, this Parliament bas no ri8ht 
to tax people. no ri,ht to govern. 
When people give you the right to 
tax them, they also put this heavy 
responsibility on you to give them an 
eIIIcient administration and to look 

arter them well and properly. 

Then, I will pass on to two or three 
other important points. When 1 spoke 
first, I devoted moot of my SPeec:b to 
the price level and I submitted that 
the problem of problems at the pre-
sent moment is this price stabilisatioa. 
I said that I .... ould not be satlalled 
only with this price stabilisation un-
less pooltive step. are taken to see 
that there is a reduction In all our 
current prices by 25 per cent. I am 
very happy to note that the N.D.C. 
has underlined this important prob-
lem. I had also pointed out that our 
scarcity In certain IIled. are artlftclal. 
I am very happy to note that eveD 
thl. point has been conceded; and I 
understand something Is being done. 
But, I would like the hon. Finance 
Minister to throw certain light on this 
subject. I wish to know from him what 
his conception of price stabilisation 
is and what prices he is thinking of 
considering to be fair and where be is 
going to draw the line. This I want 
to know becausp my feeling is that 
the prices must be 25 per cent lower 
than what .they were In 1951 or ll1U. 
That alone wl11 solve many of our 
difJlculties. I am glad that certaJD 
steps, in this direction, have beI!Il 
taken. 
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Then, I wish to reter to another im-
portant subject to which I have refer-
ed in my earlier speeches, It is the 
separation at the Audit tram Accounts, 
We were told that Audit and Accounts 
will be separated very shortly. But, 
it now appears to me that once you 
have certain powers in your hand 
you never want to part with them. 
That is the unfortunate and unhealthy 
tendency that is there all the time. 

About the separation of the execu-
tive and the judiciary, we thought 
that in 5 years' time it would be 
achieved, and that there would be no 
difficulty about it. But the execUtive 
is always chary of parting with power. 
I find the same tendency operatinl in 
this field also. No steps are beinl 
taken, no thought or consideration 
being given to this important ques-
tion of the separation of Audit trom 
Accounts. 

1 say this for two valid reasons. I 
"ad written to the predecessor of the 
present Finance Minister quite a num-
ber at letters, submitting with those 
letters statements as to how the ac-
counts section was functioning. One 
at the departments which has given 
the worst name to the Administration 
is the office at the Accountant 
General. Most at the bottlenecks are 
at the Accountant General's office. We 
want that the Auditor General and 
the Accountants General should not 
be criticised. 

There is no inspection of the Ac_ 
countant General's office. No pay-
slips are issued; if there is any pro-
motion the man will not let hia 
ulary for another six months; if there 
Is any transter, he cannot let the 
aalary. Then there are the pension ' 
eases and various other types of cases. 

I lent to the predecessor of the 
present Finance Minister lenl\hy 
letters and statements tellinl him 
what are the difficulties. I told him 
that Government officer. were In a 
desparate mood and that he should 
streamllne the accounts section, thet 
209 (Ai) LS-4. 

he should .treamline the workinl of 
the office of the Accountant General 
Nothing has come so far. 

Now when we go on tours we come 
into contact with officers and we find 
the same sad, unfortunate story beinl( 
told. Every little thing takes a lot of 
time and causes irritation. For all 
this delay and irritation the culprit is 
the Accountant General's office. 

We very much wish that there is 
great respect tor the Comptroller and 
Auditor General. But certain thinls 
which were pointed out to us the other 
day in the matter of the Defence 
Ministry create a very awkard situa-
tion. We do not know the tacts. I 
am not, at the present moment, criti-
cising the Comptroller and Auditor 
General. I definitely want the Fin_ 
ance Minister to throw light on the 
subject, whether the Defence Minister 
was not given the proper opportunity, 
and six weeks' time to explain the 
audit comments. Certain items were 
included in the report without beinl 
referred to the Defence Ministry. 
We are also told that the audit reports 
of the various Ministries have not yet 
come up but only this report was 
hustled and in an indecent haste, it 
was sent to this House. I understand 
that there was a definite understand-
ing between the Cabinet Secretariat 
and the Finance Ministry on the one 
hand Auditor-General on the other 
that the concerned Ministry should and 
they be given this time. I wish there 
i. no suspicion against the conduct of 
the Auditor-Geenral. I would there-
fore wish that the Finance Minister 
took the earliest opportunity to explain 
all these fact. and cleared up the 
position of the Auditor-General. We 
want the Supreme Court Judges, the 
HII!b Court Judges, the Auditor...Gene-
ral and the Public SerYlce Commis-
aion to be above criticism. It Is not 
only the constitutional provision. 
which will give them all the respect; 
it Is only their own conduct which 
will give them all the respect that is 
their due. Let us know how the mat-
ter stands and I hope the FInance 
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Minister will give serious thought to 
this question of separation of accounts 
from the audit. 

I will refer only to two points and 
finish in four or five minutes. Gov-
ernment should pay a little more res-
pect to the criticism made in this 
House. Unfortunately, the tendency 
is that criticisms and suggestions of 
the Members have a lesser effect than 
when there is a strike and agitation. 
It is an unfortunate sort of psychology 
that is working and that is all the 
time responsible for more strikes and 
more agitations. They should listen 
more to reason and representation 
and take action In proper time. When 
strong representations are made from 
the beginning, there is very little at-
tention paid to them. I will refer to 
this question of transport also. 

So many hon. Members made the 
position clear but nothing was done. 
But the two day strike in Bombay 
has created a belter impression on 
their minds. It is really unfortunate. 
I wish that this Ministry commands 
more respect and is feared by the 
black-marketeers. They have no fear 
of you. No administration can be 
carried eftlciently until and unless 
there is both fear and respect for it, 
respect by the law-abiding citizens 
and fear by those who are anti-social 
elements. Today, they are as bold or 
even 'bolder than the honest people; 
they can show their teeth and do what 
they like. The tax evader can do 
what he likes. There are huge tal< 
evasions and arrears. They are not 
afraid of the Ministry. You should 
strike terror in their minds. It is 
unnecessary to blame democracy for 
it. If you had taken effective mea-
sures and had taken serious note of 
these things, there would have been 
no prosecutions only People would be 
put in jails if they indulge in these 
anti-social activities. There should 
be fear in the minds of these people. 
They must be made to think twice or 
thrice before they could indulee in 
aucll thiDlII, 

I will say a word about the Insti-
tute of Public Administration about 
which so much has been said and 
about which certain cut motions have 
also been tabled. It would ,be for the 
hon. Finance Minister to give a fuller 
account of it but as a member of the 
executive of that body for a long time· 
and knowing as I do their position, I 
wish to place certain facts before the 
House. Most of the criticisms have 
been levelled only because of the-lack 
of knowledge. It is not that I am 
supporting all the expendilure that is 
being incurred there. Even as a 
member of the executive council, I 
had raised this question six months 
earlier and I had asked the Institute 
to set up an economy committee to 
examine and investigate the position 
of the expenditure. That report was 
submitted and certain steps were 
taken. Not satisfied even with this 
report, I have also suggested to them 
certain further steps to be taken to 
see that expenditure is kept at the 
proper level and there is no wasteful 
expenditure incurred. I feel that it i.· 
understood as merely a school. It i. 
nothing of that type. It is to be' 
considered-whether it has succeed-
ed or not that is another matter-on· 
a level with our national,laboratori"s 
which we have set up all over the 
country. We have got the Na o~  

Physical Laboratory, where research 
in physics is going on. This Instituto 
is a national laboratory for adminis-
tration where research in administra-
tion has got to be carried on. I do 
not say whether it has given a very 
good account of it self or not. I em 
just trying to explain what is the' 
nature of this Institute. 

Shri Tyall: The buildings are good .. 

Shrl Barlah Cluuulra Mathur: Th .. 
buildings are &ood but the buildinp 
in which we are sittin& are much, 
better. That is clearly understood and' 
the places in which we live are tar 
better. But what is the nature al 
this Institute? It has IIOt to be claued 
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among the national laboratories or 
even more than that ·because those 
national laboratories have only a na-
tional characte. but this has ,ot some 
in Lernational character also. My 
friend who is saying this should at 
least glance though a few pages of 
that literature produced. I hope he 
will feel very much inte,ested, inter-
ested as he has been in public ad-
ministration, in the litera:ure that i. 
produced. We have given them cer-
tain further assignments. That is all 
that I wish to say about this Institute 
in so far as the stature and function. 
ot this Institute are concorned. 

One last .word and I sit down. This 
Government and the Finance Minister 
claim that during all these years they 
have done so much tor the welfare of 
the people and all that. There are 
intelligent people who understand and 
appreciate the herculean efforts. Still, 
If we make an assessment of the 
situation, you will find strong criticism 
ag.inst thw. Government, against the 
Ruling Party, among all sections of 
the people. Whether it is the rural 
area or the urban area, whether it is 
a top Government servant or a person 
lower down, whether a zamindar or 
a new tenant or a businessman-every 
one seems "" be full ot complaints. I 
have the least doubt still that the 
Congress Party would be returned 
with an overwhelming majority. But 
I do wish to warn the Government to 
Ioke note of this fact. What is this 
discontent about? I wish that certain 
teams are appointed to have a real 
ass:'1!sment of the discontent. We 
should know whether this discontent 
is going on only out of ignorance. 
What are the factors which go to make 
this discontent al)d what steps must 
we take to remOVe this discontent? 
Either we should take effective steps 
to remove this discontent or we 
should be able to make the people 
understand that there is no justifica-
tion for this discontent. A complete 
assessment of the entire situation must 
be taken. Certain enquiries must be 
made. We must know why people 
feel it. After all, it is the first duty 

of any democracy to understand the 
mind of the people. People must un-
derstand the Government and the 
Government must understand the 
people. 

Sbri P. K. Deo: (Kalahandi): Mr. 
Speaker, Sir, it would not be possible 
to do justice to this important Minis-
try in a limited time that is at my 
disposal. But at the same time I will 
try to make some random references 
to certain aspects of the working of 
this Ministry. 

For a critical 'analysis of this 
Ministry, it is necessary to review the 
various sourcl'S of revenue and their 
contribution to the Central finance 
in the last ten years. 

Now, coming to the custom revenue, 
let ~ deal with import first. In an 
inflationary phase, only essential deve-
lopmen t imports have to be sustained. 
But the scope for stepping up import 
taxe. does not exist. For the next 
few yeHrs, the major imports will be 
cHpital machinery, essential raw mate-
rials, spare partw and foodgrains which 
will not offer any scope for increased 
revenue yield in this field of import 
duties. With the expansion of the 
public sector the import on Govern-
ment account will necessarily increase 
and as they will be imported on Gov-
ernment account I think they would 
b, exempted from custom duties. 

Now, I come to export. A study of 
the export duties for the last ten 
years has shown that the contribution 
to the exchequer has been diminishing, 
In 1951-52. their share to gross reve-
nue was 19'7 per cent. This was, of 
cours., due to the uneasy boom of the 
World War II and the Korean War 
and this boom did not last long. In 
order to make Indian goods competi-
live in world market, in view of the 
pressure of inflationary forces, the 
export duties had to be withdrawn on 
many items of export. It is only tea 
which gives us an annual export duty 
of more than Rs. 11 crores. But the 
export duties on manganese had to 
be withdrawn to enable our indlren-
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ous products to compete wi th the ex-
ports from Latin America to Kenya 
and other African Stat· s. Similar Is 
the case with other exportable commo-
dities. Export duty which cuntributed 
19'7 per cent. to the gross tax reve-
nue in 1951-52 has dwindled down to 
a little over 2 per cent. of the tohl 
tax revenue as &.ttimated in this year's 
budget. And I feel the pattern ~o  
not change unless there is an unex-
pected rise in the demand of our 
Indian goods in foreign markets. In 
view of these factors, a Finance Minis-
ter cannot look to customs revenue tor 
ftnancing our various ever·increasing 
developmental schemes of the State 
as envL<aged in our Second Five Year 
Plan. So, ~ Finance Minister has to 
depend on various other sources of 
reveonue. 

Now, coming to the Excise duty, I 
find the excise duty has hecome a 
potential source of revenue and the 
yield.< have far exceeded the estimates 
made by the Taxation Enquiry Com-
mittee in 1954. There has been a 

ro re ~ increase in the contribu-
tion of excise to the Central revenue 
from Rs. 68 crores in 1951-52 to Rs. 380 
crore. as has been budget for the year 
1960-61. In this period we find that 
there has been a rise in the total gross 
revenue of the State also. If that 
were to be expressed in terms of per-
eentage. the rise in the excise-revenu. 
has shown an increase of 347 per cent 
as against an increase of 63 per cent. 
in the gross tax revenue. 

11.05 hra. 

[MR. DuUTY SPEAUR in the Chair] 

In the last ten years we have seen 
that "the base of the excise has not 
been broadened but rather deepened 
as no new items were brought under 
excise taxation. There has been a 
novel feature in this year's taxation 
policy of the Government and 32 items 
have been brought under excise duty 
and the base of the excise duty has 
been broadened. The broadenin, of 

the hase of the excise duty will have 
a grave and serious impact on the 
living conditions of the common mass. 
In order of the magnitude of contri-
bution to our Central tax revenue we 
find that items like sugar, tobacco, 
cotton cloth, motor spirit, steel ingots, 
" e. contribute not less than Rs. 10 
crol''''' each. It will ultimately hit the 
purse of the common man. If it could 
be said in retrospect, the estimate 
which was once made by the Taxation 
Enquiry Committee in 1954 that the 
excise duty could be raised by 45 per 
cent. has prov('d to be conservative. 
Rather, the increase, as I pointed out, 
is 374 per cent. 

In this year's budget the Finance 
Minister wants to raise the entire addi-
tional tax revenue of Rs. 24 crares by 
levying the excise duty even th',ugh 
there is plenty of scope to raise the 
additional fund by direct taxes. He 
has resorted to indirect tax methods. 
He has rather broadened the base of 
the excise duty which will ultimately 
hit the commOn man. 

Most of the items on which new 
excises have been imposed are inelastic 
in their demand and will ultimately 
enable the producer and the seller to 
pass the incidence of taxation to the 
consumer and the consumer would be 
hard hit and it will ultimately afleet 
the cost of living which will ultimate-
ly infl uence the production cost, sett-
ing in train a vicious circle. The 
broad-lbasing of the excise and impos-
ing them on various new items which 
are inelastic in their demand will 
affect the common man and, I think, 
this is a retrograde step towards socia-
lisation. 

Now. I come to deficit financing. 
This is another alarming feature that 
we have not been able to check the 
various inflationary forces though the 
capital outlay on the Plan has been 
cut down from Rs. ~ crares to 
Rs. 4600 crores and there have been 
many cuts in the physical targets in 
the Second Five Year Plan. The 
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order of deficit financing has remained 
In tact at Rs. 1200 crores. So, 1 beg 
to submit that when our total outlay 
is being cut in the Second Plan period, 
there should have been the usual cut 
in our deficit financing also. 

Another factor to ,be considered ~ 
the withdrawal !Tom sterling balances. 
It was anticipated that during the 
Second Plan period Rs. 200 ~rore  
could be withdrawn from the sterling 
balance. But we have seen that it has 
increased in alarming proportion and 
Rs. 539 crores have been withdrawn 
from the sterling balances. 

Sir, we are told that the ftgure of 
deficit financing would ,be Rs. lZ00 
crores. In view of the rise of 20 per 
cenl. in the prices during the first four 
years of the Second Plan period, this 
rate of deficit financing Is extremely 
dangerous and it will have an adverse 
elred on the saving stimulus. So 
much is being said about saving and 
th .. people are asked to save more. but 
I do not know why any man will save 
money to eet the same money back 
with, say, about 4 per cent. interest 
after a lapse of ten years by which 
time the purchasing power of the 
rupee would have gone down and the 
money he gets back would be much 
less in actual value than the amount 
he had invested. So I feel that these 
new excise duties imposed will adver-
sely aft'cct the saving drive even 
though the prize bond scheme will 
have some marginal eft'ect on the sav-
ing r ~  

Detici t financing and rlsmg prices 
necessitate the following things to be 
done: (I) radical measures to check 
non-productive expenses, (2) increas-
ing loan targets, (3) stimulating sav-
Ing. and (4) physical control and sta-
bilisation of prices. 

It is a good thing that our Govem-
ment is giving serious thought to the 
question of stabilisation of prices. The 
National Development Council which 
~ going to meet tomorrow, I am told, 
la going to dllcuu thla very Important 

aspect of our economy, and I am sure 
IiOmething would be done. 

The deficit financing proposed for 
this year is estimated at Rs. 153 crores. 
I think it is excessive in view of the 
rISing trend in prices and dwindling 
sterling balances. 

For the execution of the develop-
ment programme the Government ~ 
resorting to additional taxation, but 
the deficit in the revenue account is 
an alarming feature, and whatever 
additional money is received 'by new 
taxation is diverted to meet the re-
quirements of the administration and 
non-productive measures. The un-
covered deficit of r["Venue account il 
more dangerous than delicit financing. 
The "budget deficit for this year hal 
been estimated at Rs. 60 crores in the 
revenue aCcoWlt. Sir. it you make a 
study of our budgetary position in the 
last four years of this Plan period you 
will see that in the ftrst 
two years there was a surplus 
of Rs. 89 crore" and Rs. 42 crore'S for 
the years 1956-57 and 1957-58 respec-
tively, but for the years 195B-59 and 
1959-60 there has been a deflcil' of 
&S. 5 crores and Rs. 15 crores respec-
tively. For this year, 8s I said, a 
delicit of Rs. 60 crores is l'stimated. 
This will illustrate that the Govern-
ment expenditure on revenue account 
is increasing at a faster rate than the 
resources available. The only way, 
therefore, to reduce this defleit i. 
either by frosh taxation or by decreas-
ing our expenditure. 

Sir, the Government has resorted 
to the first altemative, that is, to make 
up the deficit in the revenue account 
by increasing additional taxes. The 
r~e in Government expenditure is in-
dicated by the fact thnt under the 
heading "Civil Administration", the 
revised estimate of last year Willi 

Rs. 233,4 crores. It has been estimat-
ed that for this year the I!KpeJlditure 
will be of the 0'I'der of Rs. 26'7' 8 
crorel-Bn increase of RB. 34 crores. 
Similarly. under the headlng "M1Icel-
1aneous-, whereas the reviled estimate 
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for last year was Rs. lOB crores, ·thIs 
year it has been estimated at Rs. 142 
crores-n increase of Rs. 34 crores. 
Again, in the case of "Defence" it 
shows an increase of Rs. 2B crores, 
"Extraordinary items" Rs. 11 crores 
and "Debt Services" Rs. 9 crores. The 
increase in expenditure under the 
heads "Defence" and "Debt Services" 
is inevitable taking into consideration 
the new situation that has developed 
in our northern border. But there is 
plenty of scope to reduce the expendi-
ture under the heads "Civil Adminis-
tration", "Miscellaneous" and r ~ 

ordinary items". Sir, taking into con-
sidera tion all these facts, I suggest that 
the Government should give serious 
thought to curtail nn~ e r  expen-
diture as far as possible. 

Now, I would like to say a few 
words about the recommendations or 
the Direct Taxation Enquiry Commit-
tee. One of its major recommenda-
tions was to raise the taxable limit 
of low-income groups. The Committee 
has pointed out that the amount of 
time and energy spent on small cases 
appears to be totally disproportionate 
to the revenue yields theretrDm. 
According to the All-India Revenue 
Income--tax Statistics for 1957-5B, we 
find that 3,60,000 cases were for in-

I come below Rs. 7,500 out of 673,000 
effective assessed cases and the reve-
nue raised was only a paltry sum or 
Rs. 2'40 crores. that is, one per cent 
of the total revenue of Rs. 22 crores, 
the total receipt under the head "In-
come-tax". This shows that the effort 
mnde in the assl'Ssment of these cases 
Is out of all proportion to the revenue 
involved, as the procedure Involved to 
assess the income on the part of the 
authorities is just the same irrespec-
tive of the income group. Whether 
the income is small or the income Is 
b ~  they have to go through the same 
procedure and it involves lots of time 
and energy. 

The Tyagi Committee also recom-
mended that the procedure of assessing 
the income-to for the ,mall income 

groups should be simpUfted. But a 
dis5enting note has been given by 
Shri Parekh. He has suggested to 
raise the income-tax limit from 
Rs. 3,000 to Rs. 4,200 for individuals 
and Rs. B,400 in the case of undivided 
Hindu families. According to him, 
this will lessen administrative burden 
.but will not affect much the  tax re-
venue of the State. I request the 
Government to give their serious con-
sideration over this question and see 
what they can do in this matter. 

I would like to point out here a 
few things regarding the control or 
our exPenditure. As I pointed out 
~ r er  control of our expenditure is 
absolutely necessary. We should be 
sure that every naya paisa spent 18 
well spent. For this, we have given 
a constitutional ststus to our Auditor-
General who can look into our expen-
ses and comment on them without any 
frown or favour from any quarter. In 
all humility, Sir, I beg to state that 
since the placing of the Auditor-Gene-
ral's Report on Defence Expenditure 
on the Table of the Sabha on Bth April 
1960, an unfortunate controversy has 
developed, and if newspaper reports 
are to be believ!>d, certain Members of 
the House approached the Prime 
Minister in this regard. That, I beg to 

b ~  do not attribute any motive 
-may be to undermine the constitu-
tional status of the Auditor-General. 
Such an attitude may develop to such 
a situation that the Auditor-General 
may feel helpless in the discharge of 
the duties entrusted to Itfm under the 
Constitution. Especially in the inter-
ests of democracy, it Is 'hlgh time that 
th" Auditor-General shOUld be assur-
ed of his independence, and the duties 
and responsibilities of the executive 
toward3 the Auditor-General should 
be fulJy clarified. 

13'ZI hrs. 

[SHRI MULCHAlfD DUBII: in the Chair] 

Coming to the question of Invest-
ments by the Life Insurance Corpora-
tion of Inclia, I would like to draw 
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the attention of the House to the 
statement of Shri A Subbiah eiven 
to the press, explaining his reasons 
for his resignation from the LIC 
investment al1mlnlStJ""tion and at 
the same time, alleging :tedous 
charges against the investment of 
the LIC. I beg to submit tLat this 
matter needs careful investigation and 
I hope that the Finance Minister will 
go into it and explain to the country 
and to this House so that we can all 
be assured that everything is O.K. in 
the field of investment of the LIC. 

Lastly, I come to the auestion of 
financial settlement with Pakistan. I 
beg to submit that the talks that we 
have had sO far do not seem to be 
encouraging. I would like to hav., 
some assurance from the Finance 
Minister as to what should be done It 
Pakistan takes a stubborn arttitude. 
What should We do in that case? Shall 
·we go to the World Court or shall we 
apply sanctions in the commercial 
dealings? Something should be done 
regarding the financial settlement with 
Pakistan. 

Lastly, I would like to emphasise the 
need for the stabilisation of prices to 
which I have made a retC'l'ence earHer. 
·The stabilisation of prices is the 
most important thing and serioul 
thought should be given to this quee-
·.tion. 

Shrl Bangshl Thakur (Tripura-
Rcserved-Sch. Tribes): Mr. Chair-
man. Sir, I would like to draw the 
attention of the hon. Finance Mini.-
ter to sof'ne important matters so tar 
a. Tripura is concerned. In Delhi 
we are buying sugar at the rate of 
Re. 1-1-0 per seer, but in Tripura the 
price has gone up to about Rs. 2 per 
seer. If questions are put about the 
exol'bitant price, prompt answer 
·givm is that the supply of sugar by 
the wholesale merchants to the retail 
merchants is inadeqaute and also the 
price asked for by them is higher 

than the controlled r ~e  Undpr tIut 
existing Act or order, only tile whole-
sale merchants have to sell sugar at 
controlled priCes. But there is no im-
position on retail merchants. There 
hRs too be such an lIn",oDitU.. UI.L thp 
retail merchant also. AI it is, who 11 
responsible? It is for the Govern-
ment to find out the responsibility on 
whom it should lie and then to solve 
the problem. I request the hon. Min-
ister to see to this aspect of the 
matter. 

An .. ther point is about the new 
taxes that have been imposed on pet-
roleum products and motor tyres etc. 
It is well known to the Government 
that Tripura depends mainly on motor 
service for its imports and exports 
and conveyance. So. these new taxes 
are telling upon the people of Tripura 
very seriously. Further, motor tyres 
of all descripOons are not available 
often except In the black market. So, 
I would request the hon. Minister to 
see to this matter also. 

My third point is about the tea 
industry in Tripura which is the only 
paying industry there. The Govern-
ment is also giving aid by gimg 
financial help through loans and also 
lubsidies for promoting the exports. 
But the condition of the tea gardena 
in Tripura is not satisfactory. Why 
is this so? I request the hon. Minis-
ter to look into this matter and solve 
the problem. 

Lastly, the Indo-Pakistan talks 
about train services to India and 
Pakistan through these respective 
countries are In progress. I request 
the Government of India to see that 
the people of Tripura get the facili-
ties of travelling by railway u before, 
from Tripura to Calcutta and so to 
the ...,.t of India, through Akhaura, 
Bhalrab Bazar. and Darlana to 
Sealdah. 

..-to 'II'r'R: m .. I ~

f r~  ~ orr o  f ~ 
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... , m-~ ~ 11;01'0 mi. ~o t m 

~f r~~~ I ~~ 

~ mr ~ ~ ~ or ~

~~ I ~ If~~  

'liT ~ 'liT ~ f it: o;q;: mR ~ ttm' 
lIT, ~ ~ f r  ;i"I; ~ ~ ~ 

~ I I ~~~~ 

lIT I ~ f r r ;i"I; ij:' ~ 'lft ;;r;r ~ 
~ ffi ~ ;mit qiij" ~ vft ~ 

o;m: IfIT ~ 'li'f TfT ~ ~ <rn; 
~  I ~~~ f II  

furt ~ n  m-;i"I; ~ ~ ft<r ;r. m 
~ ~~~ r~ I ~ r 

fuij-fom ~ ~ or ~ PI" 
rn~ ~~~~ I r~ 
{t<IT 1fT I ~ ~ iliT ~  "'-'illl '\1 ~  

~ ~~~~ ~  

~~~ f ~or f f~ 

~ ~ rf ~ ~~Iff f f f  I 

~~ f r I ff ~ 

iIm 'Itf {r.ft ~ oft I ~ 'lft ~ 
I ~ rr ~~ I ~ f f 

$I1l<: I ~  'lit ~ ffi'm'f'littm 

.r.r.rr A; tt'fo 'lft ,1;m ~ m 'Itf ~ 
'3Il ~ 'lit ~  ltfumr momr or. 
~ ~~~~~ 

~ f ~~~  

.n pm( ~ ~  

qr'lft ? 

o~~ r~or fr  
ffi {T ~ ~  f.Im ~ I  ~ 

~ .......... . 

IIII'T WIm1I ~ : m 'lft arq" 'tiiR 
~  

;tlo ~ ~ ~ : fuR tat; III ,ofT 

~ ~ r~~ 

~ f ~ r~

Shri Kasturbhai Lalbhai, Shri B. 
M. Birla, Shri  Shri Ram, Shri C. R. 
Srinivasan, Shri J. R. D. Tata, Shri 
D. R. Gadgil, Shri K. C. Mahilldra, 
Shri D. N. Mitra, Shri B. H. Zaidi 
and Shri G. Parameswaran Pilla!. 

~ fI I r~ f ~~ 

~ I ~~ I I f ~~ 

~ ~ f ~~ ~  

f ~~~~I~ f 

~ I fI ~~  ~ n  

~ ~  ~ $I1l<: m<r f~ ~ 'lit 
~ff ~~~ I ~o rr 

@, ~ m; ~ ~ ;;mrr t ~ m<r 
m-;i"I; III"Ai ~ ij; m it ~ iIli 
III"Ai ~ 'liTfu'ti ~O  'lit ~ t 
_ ~ ~ ij; m it f.r1iI1 
pr@:-

"Debts due by companies or 
firms in which the Directors or 
Local Board Members of the Bank 
are interested as directors, part-
ners or managing agents or, in 
the case of private companies, as 
members: Ro. 43,78,72,500.68. 

Debts due by Directors or 
Local Board Members or Officers 
of the Bank or any of them either 
severally or jointly with any 
other persons: Ro. 928,755.88. 

Maximum total amount of ad-
vances, including temporary ad-
vances made at any time during 
the year to Directors or Local 
Board Members or Officers of the 
Bank or any of them either' 
aeverally or jointly with anT 
other peraone: RB. 11,91.419.115". 
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13.19 hrs. 

[Ma. DII:PU'l"Y-SPl:AKEJI in the ellai?] 

~~ I~~~ I I  

~f I I o~~~~ 

~ ~ ~~ f I  

11' ~ w f ~  m m'Iil' ~ ~ 
~In ~~~~~ 

I ~ r I ~ ~~f I  

~~ f r ~ ~~f I

o f ~ I~ f n  

~~ o ~ ~~ 

f r~~~ ~ I I  

~ I  I ~ ~ 'Iij' lI'm!T 

~~~ r r r f If ~~ 

RlIPl'lIT t I ~f rn  'fl: m ~ m-

~~~ I~ ~~ 

Ir~~~I~~~ 

rntfutr ~ 'liT I ~ t, ~ 
I ~  ~ ~  om!!' 

I ~I~~ I f fI I rr 

~f f~~ f ~ 

'!it;m;rr;;rro: I~ ~ ~ 

~ 'IiT¥ if 1ft <roftlr """",'", m ffi 
",'t ~ fu<r ~ irtt 'Ulf if ~ "iT 
lTlIT ~ I 

Ir r r ~ ~~ 

~ ~I r ~f I  

~ ~~~~  

o I f ~~~~~ 

~~ ~ ~  

,,10 ~  f~ If ~ 

f ~~ ~  

f~ ~  ~ mr-rr ~ fit;qr <t'l!T 
t I I ~ r ~ I I  

o r r~f I r rr~~ 

IliJ'firRr '!it fit;qr <t'l!T ~ I ~ ~ 

ISC; ~ IS":( ~ 11.00 ~ 'liT ~ tt 
~ f ~~~I~~  

r~ r ~ I ~~ 

~f  I ~ I ~~ I 

~ <I't ~ ~ ~ rntfutr m-r-
r~~ ~~~~~~ 

<t'l!T@ ~~f I f ~  

~ ~ ~ I 

~~~f I f ~ I  

;;IT .m'!T t, ~ 1ft ~ ~ tt t I ~ 
f ~~~~ n I o  I 
~ tIR! '!it ;;IT qm ~ fit;qr <t'l!T 
~~~~~ tUc;-lI.t 11' q: 

II II ~f I I ~I~

Q 11' 61IT1f W it; ~ m-~
~~ I ~ I ~~ ~ 

t, ~ ~ m<'! if ISII.· ~  ~ ~ 

~f II ~  

Shrl D. C. Sharma (Gurdaspur): 
You want the Reserve BUlk to be 
with the Agriculture Ministry? 

Ch. Raublr Singh: Unfortunately, 
the Reserve Bank is with the Finance 
Ministry. Had it been with the Agri-
culture Ministry, I would have been 
happy and the results would have been 
difl'erent. That is the case for which 
I am pleading. 

~~ ~ f f~ 

~o r~ ~ rr f  I iftmrlt 
If o r~ fI  I f f ~~ m<IT 

r ~ f f I ~ ~ 

rf ~~~II ~  

Ilfi11f ""' ~  ~ q;r ~ ",T 'liT 
~~ fi!; ~f ~~ 

f'i!;rnr ~ I1m1 .m: !if.. ~ iii 
~ ~ lIT;fi iI'Iff IIiT If>' !1l:l:IT ;;rro:, 

If ~ ~  11f\l:;m 

f~~~ fI  I 

4' $11'1' ~ f.m;r ~ ~ ~ f ~ 

~~ ~ I ~ ~~ 
~ f ~ ~ rn~ 
I I ro ~ 11ft ~ tt ~ ~ ~ 
~~ I If ~  I HII.IS-II.c; 
it ;it orR' lilt III lit ~ ~ ~ I!<fti 

n f r~~  n ~ 
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~f  

~ f~ f ~ mr tl 
~ 1ft Ii' mm .,.. ~ 'fWoT ~ 
i I m ~ I]'qT a: ;-
"UnfortUllately, of the societies 
which were audited in 1956-57, 
only 16 per cent were A and B 
class societies, i.e., those which 
could be regarded as well run 
Or reasonably well run; 16 per 
cen t were classified as D and B, 
that is to say they were hopeleS8 
and on the verge of liquidation. 
The large majority of societies 
belonged to the C class, that is 
to say, were mediocre societies 
which """Were functionirlg in a 
weak and haphazard manner and 
having heavy arrears." 

~~  ~ f r  'fT'I"III't 
~  if;\ ~ fI  ~ f.!; f~

~~~f r rr  ~ a: I 
iffiot; ~ ~ fit;;;y;r <fII; ~~
;ft;w 'I\'\" ~ ~ fif;lrr omIT a: ~ tI'F 
~ I f~ f f~~ I I I ~~ 

~ f f f~~ r 

m if f\;rIKr pr a: fit;;;it 'Rt ~ 
~  ;;it ~o m:;fto 'Rffi 'I\'\" ~ 

~ ~~ ",000 ~ I ~ ",000 
~ f  19,000 ~ 
~f r r I f I o rr r~ "Ii'I1itm 

~~~ f r r f 

~~~~~~I~~ 

r ~ miffuR ~ If  ~~ 

tf\" ~ ~  fniTfur '1ft f f I ~ 

m it>' ~ ~ I f ~ ~ 

~~  f~ ~ 'liT 'A"m;t ~ 
f~ if ~ ~ ~ ri, ~ 
qt;ff rnf~ ~ ri m: W ~ ~ 

~ f~r  f f~f I  

<mfiItr ~ rf  ~~ ~ f r f~ 

~~~~~ ~~ 

f~Iff I If f~~f I ~~ 

~~  1m 

'Ii{ mr fiI; ~ ;f);prom a: m: qrij-
~~ II~ r~  

rf ~ IfI Iff ~ I  
I ~~~f~~~~ 

~ ;;rw, m: Ilft ~ ~ 'liT 'Ii'tt ~~ 
~ ~ I ~f f rrI ~~ I 

~ ~ q ~ <R'fi f~ f  ""'" 
~ mrrm-omIT a: m: ~ <R'fi ;;it 
~ fuR t'Ii '1ft t, ~ 1ft 1fAT ~ 
'lIlm"t ~~f I  o ~

m if q 19, •• 0 ;;it ~ ~ ~ ~ 
~~  ~ itm ~  ~ i,.; uu 
f'fll:RJ '!ii\it 'Ilt fu'Iirfu1T 'liT ~ or it 
'1m ~ ill ~  f;ir;r II~ ~  .. 
~ If ~ I ~  I ~ ~~

r~~~n  •••• ~ 1ft 
~~ f Hn r f ~~f~ I 
~f ~ r ~~~ 

1ft ~ 'f(f ifiiT tftit I 1l m ~ 
~ •• f r f~~f ~~~ 

~ iffi'Ii ~ ill" ~ tftit ;;it fit; ~ 
\'ITII"'I\" ~ ri fit; 'R'IiT ~ W tA; 
~ I ~~  

~~~f~~ ~ 
~ ? qm '1ft <rm\t it. forif ~ ~ 
~ ~ If f~ ~  ? 
~ m m f r ~ f ~~ 

r f~ f ~ I II I I ~ 
f ~~~f~ rr~~ 

r~ f ~ If ~ f~ 

;fRr lRT omit t f~ ~ 'I1>mi:w 'liT ~ 
~f f rr rr~ ~~~ 

I ~ ~ f~~ r r 

~~ ~ f r f~ 

~ ~~f I ~ ~~ 

... ·It r~ 'liT, ~ ~ .." 
~ ~ 'I'"3R: ;rtf 'Ii(<rT ~ I 
qt m-itr q 'Ii{T 1JIfl, ~ itr it m 

I ~~ rf r~  
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{1mT rorif ~ '1ft ~ ~ ~ I 
~n~~~~ IIff I  

« 'In' 'I'fim;f rrr I ~ ~ qt 
~ 'I1IT, (R '1ft .rt ~ m ~ 'lit 
~ m;z ~ OR: ~ ~ ~ ~ m 

~~f I ~ In ~~ rf  

~~ I I ~ I ~~~ f  

I f f I ~  

.'I'm ~  ~ '1ft ~ 'In' ~ 
~~f ~~ ~ 

~~~ r r ~~~~ 

~ ~  fu;rof ~ 'lU ~ I 

~~ '!1f ~ ~ 
f I ~~f ~ In I  

{T'f ~ If! .rt f~~ f rf~ 

~ In I ~~ I f.;r(r;ft' '1ft ~ 
~f I ~~~ ~~ 

lI'Rt ~ if, 3m.n ~ r ~  

q' ~ 'lim' ~  ""I"r-f. it ~ 
~ 'I1IT ~ ~ ~ 'lim' ~ ""I"r-f it 
.1!R ~ rrr 11ft<: if tt ~ m '61l'I' 

~  <m'I' it ~ ~ <rn'fT ~ I ~ 
~ ~ <RT>«l' 11ft<: ... l'"Q'l:f".., 'In' 

f;;rn;rr ~ ~ ~ it m <rn'fT 

tmqlil"ll' ~ rr I~ ~ f f  

;rn it f f ~fG  ~ 'In' '1ft 
~ ~ rf I r f m ttm <"T1l'(IT ~ fiI; 
~ 'fifii 11"'"' ~  ~ '!1If 
~ ~ t I q;r lIlJ OR: "FI ~ 
1Ih: 1r.I1{<I' 'lj.1' ~ ~ ill fiIf,r-
~ ~ ilrfiI;;r • '1ft ~ ;ft;;r '1'1 <mfr1r 
fiI;IfI fiI; ~ '1ft ~ 1>'1' 'ftflf ill fri 
f r~ In ~~rn 

~~ r~~  

If{ ~~  ~ 111m" 11ft<: '1ft ~
~IIf I ~ f I ~ In I II  

~ '!i1Iw.r it ~ \lffiIT t If! fim 
I ~ ~~ ~f I  

~ " ;rtt ~ 'ffiIT t ...... . 
nrant ~ : q;r m ~ 

~~ 1>T I!f11I" 'I'm ~ I 

.. o~ r~ ~~  

~ I ~ nr f If~ . I 

~ i>t; 11ft<: furi i>t; q ~ 'timIT'Il 
~~~ I I~ I ~ r r  

~~ I ~ ~ I ~ 

it; r.rq. ~  ~ '1'1 ri ~ m 
~ f«r ..,. ~ i I 'fr.r <f;;n. 
~ 1I"'I"fu ii ,\if; ~ ~ ;;r4R 
'I'1'1Ffi...,-fOl"lfl ~I ~ ~ 
~ ~ I ~ 'I1IT t I <I'm 
<'ITW ~ ;;r4R il;m t ~ ~ ~ 
'role "I1I"A" !tm t f.;rm fiI; "lIT-
ill' it; Ir ~ 'filff 'IlT ~ m ~ 
~ 'I1IT <IT ~ 9'lfmIT ~ fif; ~ 11ft<: 
~ fr ~~ ~ 

f ~~~ ~r~~ ~  

~ ~ >R ~ f r~ I f  

~ If ~ f f IIf ~ f f ~ 

~ I ~~ I ~ 

it; <rrnf ;r.i ~ ~  ~ I 

Shrl Su ..... dh1 (Bijapur North): I 
will confine myself to the cut motiona 
that I have moved regarding the 
erants made to the Indian Institute 
of Public Admirlistration. Up till now, 
nearly Rs. 53·37 lakhs have been 
paid to this Institute and another 
Rs, 10,801,000 have been provided in 
the budget in the current year. Out 
of these grants, buildings have been 
built there, especially a main building 
and a hostel. In the mairl building 
there is sufficient accommodation for 
officials but most of it is empty. I am 
saying these things because these 
Rs. 10,M,OOO appear to have been pro-
vided for having an auditorium. That 
i8 why I have moved my cut motion 
that it should be reduced to Rs. 11,000. 

There are large hostel rooms but 
almost all of them are empty. I do 
not know specially what benefit has 
been deriVed by the Government 
after spending so much money as far 
as the contribution of this lnatitute 
in supplying proficient administrator. 
is concerned. I for one do not feel any 
lack of proftciency as tar as our ad-
ministrators are concemed. What i8 
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[Shri Sugandhil 

lacking is other things, that is, the 
moral standard that should come 
from this training. 

The other day when answering 
supplementary questions the hon. 
Deputy Minister told Us that this Ins-
titute has been recognised by the 
Government. But-a refer..,,,e made 
to the UPSC reveals that it has not 
been recognised. I do not think 
there is any u"tility value as far a. 
this institution and the money that 
we are spending over it are concern-
ed. The private students will have to 
waste almost two years for having 
training in this Institute but there 
is no prospect for them in getting 
any exemptions when recruitment is 
milde to Government services. even in 
age limits. It would be a bar as far 
as the age limit is concerned because 
they have to waste two more years 
there. 

As tar as the officer-students are 
concerned, no State has taken bene-
fit of it except one or two 1;tates. 
So, it is a gross waste. I think the 
Finance Ministry which has got its 
own comnJlttee, called the Special 
Reorganisation Unit, which is trying 
to advise the other ministries as how 
to effect savings In !heir administra-
tive expenditure, while it is advising 
others it is itself wasting over this 
futile institution lakhs of rupees. That 
was my aim in moving those cut 
motioos. 

I hope, to economise the Govern-
ment" wm-accept those cuts. 

Lastly, I want to say one thing 
about the extra tax levied on diesel 
011 and oman engines meant for 
pumping water. Last year due to 
the rise in the tax, the grow-morc-
food seheme has already been retard-
ed This year it would be rather 
suicidal it no provision is made to re-
flllld what is taken as tax on this 
from the agricultural sector whether 
it is used for pumping water or tor 
any mechanical operation employed 
in agriculture. 

~  lj",o ';0 ;;t", (";IIf('f) : ~ I  

~  fcre" ~ 'li1 f~ m 
~ <n: ~ F. 'ifif ~ f~ <ri l!if 
~ ~ ,.;t ;r,i ~  ornn iF ft;rit 

~~~ f r ~~ 

m<'I" ~  iF lilt if ;;it ront ~ 1¢l" ~ 
f ~ ~ f ~ f~ v.o-v.v.m 
if ~ • wr.r1 f If I ~  ifi1 'Iiro!;;rr-
f f f~~ ~ 

f ~ f f f f f~~~ 

v-..;it ~ If ~ rr ..-m ~ f ff  ~ fij; t;U" 

~ iF mr ~ ~ 'I>Tlf rn 'lit 
if m: ~ ~ ifiTJIl ,.;t ~ flp:r 
~~~ I ~ f r f ~ I 

f;;rn;ft ~ ~ f1lfu;:1 ~ ~  ~ 

f f ~ ~ ~~ f ff  

~ ~ iF f If f~f  "lt1 If@!:t 'R 
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Shrl Basappa (Tiptur): The task 
of the Finance Minister and his col-
leagues who are here including the 
lady Deputy Minister, .... 

Dr. B. Gopala Reddl: Why? 

Sbri BraJ Raj Slugh: Why special 
mention of her? 

Mr. Deputy-Speaker: Because she 
i. not in her seat. 

Shri Basappa: I mentioned her be-
cause I thought she would listen to 
what little I say. 

The task of these M'mister5 in the 
economic development of our coun-
try is a very great one. The people 
at large are looking year after year 
to the Budget that is presented, the 
Finance Minister's speeches and all 
these things. The whole cOUfltry ex-
pects a IIOrt of dynamic change in 
the budgetary position, expects 
that there would be proper bud-
geting and that the amounts set 

apart for the difterent items would be 
properly spent. The various other 
Ministries also look to this Ministry 
for guidance and help. We are look-
ing at this Ministry in the context of 
a very big Third Plan to come and in 
the context of the larger defence of 
our country. For this we need grea-
ter production and greater savings, 
and therefore the would Budget 
has to be shaped from this angle, but 
during the last one or two years I 
see a certain shift in the nature of 
taxation. 

In the context of OUr planninl, I 
was imagining that the results of our 
plans would go to those sections of the 
people which really deserve them. 
I was listening to Shri M. C. Jain. I 
do not underst..,d Hindi very well, 
but from what little I can make out, 
I cab see his feelings in this direction. 
I hold the same feelings, that the re-
sults of our plans go mostly to the 
richer classes, and in a very little 
measure to those for whom they an. 
really meant, and therefore. I 
would request the Finance Min-
ister, when he trames his Budg .. t, 
ID "et. that those sections of the 
people are not harmed. But from 
the shift that is going on from direct 
to indirect taxation I see a great 
change, and therefore, we will have 
to be very careful. The richer classes 
are already beginning to say that the 
expenditure tax is yielding little, the 
gift tax is yielding little, and there-
fore they should not be pursued. They 
even suggest that Government should 
not worry about the effective arrears 
of income-tax and so on. They want 
a shift to indirect taxation, which has 
already hit hard the poorer sections 
of the people. 

1 see greater progress has been 
achieved in regard to the borrowings 
from the public, but there seem to 
be misgivings on the part of the in-
dustrialists that if Government in-
creases its borrowings, enough mOf1CY 
will not be available to the priva'te 
sector for developing industries. There 
should not be any such misgiving •. 
Of course, I agree that the money 
borrowed from the public should be 
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put to very good usc. Sometimes In 
these public undertakings we sec .. 
lot or wastage, and Govcrnmcn t 
should take r~ to see that th.,s" 
thongs do not happen. 

In th!s connection, I also welcome 
the Prize Bond Scheme that has been 
introduced. People may call it a 
little of gambling, but, as the han. 
Minister has ~  there is no loss 
for th,' p2rson who enters this fle1d. 
He may only lose his interest, to that 
.. xtent there may be a little gambl-
ing. Other countries have also fol-
lowed it, and it is a good feature that 
ml)re money is coming. I wish a11 
success to the M;nistry in this direc-
t.ion. 

Government are in t.raducing morc 
and more excise duties. They should 
therefore see that the procl'diJre is 
such that it does no! cause harass-
ment, because in the collection of 
vegetable oil tax and "ther taxes we 
s'e that the officers go into the shops 
and try to unearth so many things 
which are not necessary, and honest 
people. are sometimes harassed. I am 
not pleading for the culprits and the 
tax-evaders, but I say 'that because 
there are sO mOIlT taxes to be collect-
pd, they expect that even an honest 
man may go wrong and do certain 
wrong things. Therefore, I want 1.0 
suggest that what may be called "the 
police approach" to these things 
should be avoided. 

Since th" time at my disposal is 
very short, I shall not say more about 
excise duties, but go on to tBe IWd 
poin t, namely the expenditure side, 

Coming to the expenditure side, I 
would say that We have to be vP.ry 
careful about the foreign exchange 
resources. I wish that every eft'ort is 
made to conserve our foreigW! eX-
change resources. But, many a time, 
I have noticed people beinl sent 
abroad. from whom we many not ex-
pect mUCh, .,..,hereas the rules are ap· 
plied so r' gidly in many case th.t 
even an honest person who wants to 

go abroad finds it very difficult to go. 
I am toid that sometimes even the 
cases recommended by the State 
Governments are turned down. In 
this onn~ on  I would like to dIe 
what has come to my notice. In the ... 
days, law and order position is be-
coming a little bad in certain parts, 
and, therefore the police should br 
very efficient and they should handle 
the sItuation well, and for this pur-
pose, it is necessary that they should 
have some little knowledge of the 
working of similar institutions in other 
countries, and wh,n with this end in 
view, the State Governments make a 
littlr recommendation, such cases 
should not be turned down on the 
ground of foreign exchange difficul-
ties. In the case o[ one Or two offi-
cial. recommended by a State 
Govemment, this has happened. I do 
not want to mention the names ot the 
State Governments who had recom-
mendl'<l those cases; the hon. Minis-
ter will probably be aware of it, .... 

Dr. B. Gopala Reddl: Only one 
Government asked for it, namely the 
Mysorc Govemment. 

Shri Basappa: I hope he ",HI take 
note of it and see that the needful is 
done. I am not pleading the case of 
any particular State Government, but 
I am pleading fol' a principle on which 
the whole thing should be based. 

Coming to the non-developmenllBl 
expenditure, ·of course, there must be 
proper control over it. We have been 
hearing so much about the growth of 
civil expenditure, and also non-deve-
.lopmental expenditure. A IGlaring 
instance of huge non-developmental 
expenditure, or wastage of expendi-
ture as one might call it, is the OIIe 
which has been mentioned in thi. 
House a number of times, namely ~ 

case of t.he Institute of Public Ad-
ministration. Of course, it is headed 
by our Pr;me Minister, and, therr-
fore. I do not want to Bay much aboul 
it. But his name should 'nol b., 
brought in .... (InteTM£ptions) 
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Mr. Deputy-Speaker: If he shows 
so much regard why should there be 
an objection? 

Shri Basappa: The authorities 
concerned should see that the expen-
diture is controlll>d properly. Even 
my han. friend Shri Harish Chandra 
:Mathur who was pleading so much 
for this institution was speaking only 
of ideal administration he was think-
ing IOf; even he has admitted that hl' 
is not supporting the expenditure in-
curred by it, and he a1so condemned 
the wasteful expendiaure that, is go-
ing on there. Exen the han. lady 
Minister while replying to the debate 
the other day said that in future, the 
institute would depend less and less 
on Government grants, but Govern-
ment felt that the recurring loss of 
the institute should be met by them 
I do not know why it should be met 
by Government After some time, 
they must be able to meet their own 
expenditure. Very few students are 
being trained in this institution. That 
is also a thing which has to be taken 
note of. When we' arc deve10ping our 
country, we canno1 allow such waste-
ful expenditure to go on in this 
country. 

I now come to the financial institu-
tions. There arc a number of finan-
cial institutions, such as the LIC, 
the State Bank and so on and so 
forth. But what we expect is that 
there should be a greater co-ordina-
tion between all thse financial insti· 
tutions. They should also be distri· 
buted, I would not say, on a regional 
basis, but in important places. At 
present, they have been concentrat-
ed in Bombay, and so many of the 
things that we read in the news-
papers day after day are all due to 
this concmtration of these institu-
tions. Therefore, something must be 
done to see that they are dispersed 
properly. 

These institutions must also help a 
number of industries to grow up. 
Their commission charges must be 
less, and they should try to secure 
foreign loans to enable more indus-
tries to come up here. 

Now, I shall say a word about 
nationalisation of banks. So far, 
certain banking institutions have been 
nationalised, but I do not know why 
certain other banks which are similar 
in nature are not being nationalised, 
and why a discriminatory policy is 
being followed in regard to them I 
hope Government will look into this 
matter, because, large resources will 
be thereby' at the disposal of Gov· 
ernment, whicll could be utilised in 
a mOre useful way to help trade or 
industry or agrlcuture etc. 

In this connection, I wish to state 
that the State Bank should come for· 
ward to open a large number of 
branches. So far as the Mysore Bank 
was concerned, it was nationlisacd; I 
think it is a good thing that they have 
done so. But they shouid start more 
branch"s at least in the taluk head· 
quarters. I do not want to give the 
details of the places. 

Shri Keshava 
Turuvekere. 

(Bangalore): At 

Shri Basappa: My han. friend is 
reminding me of Turuvekere. The 
people there have been asking for a 
long time for a branch of the State 
Bank there. It is a very small matter 
and the Minister may not himself be 
able to look into it, but stili he may 
ask tthe people concerned to see that 
some branches of the State Bank are 
started in those places. 

Dr. B. Gopala Reddi: To which 
district is the hon. Member referring? 

Shri Basappa: I am referring to 
Turuvekere in Tumkur district. 

Now, I shall say a word about the 
excise duties over which the pubhc 
are very much agitated. Similarly, 
some of the han. Ministers also ~ 

pleaded in a little way for the recoD-
sideration of some of these taxation 
proposals, such as the Minister at 
Transport and Communications In 
respect of the taxation on road trans-
port, tthe Minister of CommunIty 
Development and Co-operation in ree-
peet of the taxation on co-operatifta, 
the Minister of Food anll AcrIcunur. 
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[Shri Basappa] 
in respect of the taxation on tractors, 
the M;nister of Information and 
Broadcasting in respect of the tax on 
IIlms and sO on. So, a certain amount 
of feeling is there that· these taxe. 
should be minimised to aid the" deve-
lopment programmes of their respec-
tive Ministries. I do not see any-
thing wrong with that idea. Bllt the 
Finance Mini,ter seems to feel that 
these Minis ters should discuss "the 
matter with him. Certainly, they 
must discuss it with him before they 
speak out anything. But it is a two-
way traffic; the Finance Minister also 
can discuss it with them and see that 
no inconvenience is caused to tliese 
various Ministries. The hon. Miru.-
ter Dr. B. Gopala Reddi is smiling at 
me; I do not know whaf impression. 
have created. The only thing that I 
want to impress upon him is that 
there is greater justification for 
changing some of the budget pro-
posals to a little extent. 

While I am on the budget propo-
sals, I must say a word about the tax 
on tractors. On a tractor which costs 
about Rs. 12000, Government want to 
impose a tax of Re. 2500. Afier all, 
we have to Increase our agricultural 
production by using tliese small 
tractors. So, how on earth cm we 
expect a tax of Re. 2500 to be put all 
of a sudden on a tractor which we 
expect the agriculturists to use? 

My hon. friend who spoke earlier 
referred to the tax on films. I am 
not in the film world at all, and I am 
not speaking of the bigger units. I 
am speaking only of the Kannada 
films; they are exhibited only over a 
small area; and small producers go 
to Madras and try to have these Illms 
produced and exhibited. But if you 
put on a print costing Re. 2000 a tax 
of Re. 2000, then they nave worked 
it out and told me-the hon. Minister 
can work it out better and see thaf 
there is some truth in what £hey say 
-that the Kannada films will be af-
fected very much by this tax. I 1i6Jle 
the hon. Minister will do something 
to relieve their sufferlni. 

Mr. Deputy-Speaker: There should 
be no direct appeals to the Minister. 

Dr. B. Gopala Heddi: He is speak-
ing only of the Kannada films. 

Shri Basappa: Many hon. Members 
have already spoken about the LIC, 
and therefore, I do not want 10 say 
much about it. But I would only say 
this that it should be pulled up a 
great deal by the hon. Minister. I 
know, and I admit that some of their 
transactions are very good, and Shri 
Subbiah's complaints or allegations 
may be false, but considering the waY 
in which things are done tllere, I 
think the han. Minister must pull up 
this organisation Vlery much. 

Dr. B. Gopala Heddi: If we do, 
then the hon. Member will complain 
that we are interfering. 

Shrl Basappa: The Institution is 
working welll because there Is in-
crease in the business. But it must 
be remembered that the old policIes 
are being paid up, 1IlId, therefore, we 
must see that the new business in-
creases more and more. 

The staft are 'eeling a lot of in-
convenience after nationalisatiDn. 
There is so much of heart burning 
among them, because they feel that 
seniority has been overlooked and so 
on. t hope the hon. Minister will go 
through it properly and see that 
something is done in this matter. 

Finally, I would say a word about 
the controversy about the AuditXlr-
Central and his report. I do not 
know why in such a hurry this Audit 
Report was given. I think the time 
has now come when we have to ex-
amine the real powers of the Auditor-
General and see what legislation we 
can enact to define his powers etc. 

Shrl Bra.! Raj Smp: The powers 
etc., are already defined in the Cons-
titution. 

Sbrl Buappa: That is what 11'8 
say, but there is the other side of the 
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picture also, namely that we should 
see that nothing Is done in a hurry. 
An explanation from the han. MinIs-
ter is needed in this behalf, for, we 
ilnd in Chapter 8 of the Audit Report, 
Defence Service., 1960, the follow-
ing observation: 

''The prices of the Japanese 
tractors are understoOd to be 
favourable. but they must be re-
lateel to their quality as well as 
performance." 

What is their quality, and what i. 
their performance? The reply from 
the Ministry should have been conSI-
dered ftrst before such remarks are 
incorporated in the Audit Report. 
Anyhow, the matter will now go be-
fore the Public Accounts Committee, 
and they can look into the matter. 
But the fact that the Auditor-General 
has come forward with such a state_ 
ment is something very serIOUS. I 
hope Parliament has already takl!ll 
note of it, and something will come 
out of this. 

I~  ~~  

I f ~ II ~~ nr~ II  

~ II f f r I ~~  ~ 

~ ~ ~ 'lit ~ rr 'lit ;rj';f ~  

~ ~ 'I<IT ~ fiI; ~ lm IIRt 
~ f~~~  

SI'i'IAl''''IiU e-~ ~ ~ I  'lit 
~ ;;rnrr ~ t, arnr IfBlI' ~ 'lit \IInft' 
f ~~ f f n f~ ~ 

. ~~~~ ~ f~~ 

~ ~ ;;it "'" f1r<;rr t, ;nr 'lit (ro!i "'" 
t1" arR il, m 'I<IT ~ fiI; ~ SI'i'IAl' 
~~ I ~ f I ~~~  , 
. ~ (ro!i ~ ~ 'R ~ 'I1t t, 
~~~~e ~ ~ 

~  ~ ~ mr ill iI"iI'C if '1ft ~ ~ 
~ ~ I  II ~~ _, ~~~~e II I I  

Bill 

If ~ r~~~~~  

iir, f.Iri!iIrmr ~~ ~~ 'lit , 

~~ ~~ 

~ 1m qq;rr 'It11iI'II' orrtl' ~ , 

The House will now take up Private 
Members' business. 

1IIr. Deputy-Speaker: There are 
some Bills to be introduced. Shri C. K. 
Bhattacharya is not in his seat. Shri 
Pocker Sahib and Shri Jhulan Sinha 
are also absent. 

CEILINGS ON SALARY (IN 
PRIVATE SECTOR)· BILL 

BI/ Shri A. M. Tariq 

Shrl A. M. TarIq (Jammu and 
Kashmir): I beg to move for leave to 
introduce a Bill to provide for ceU-
ings on salaries in private employ-
ment. 

. Mr. ~ e er  The question 
IS: . 

"That leave be granted to intro-
duce a Bill to provide for ceilings 
on salaries in private employ-
ment" . 

The motion was adopted. 

ShrI A. M. TarIq: I introduce the 
Bill . 

Mr. Deputy-Speaker: 8hri Sublman 
Ghose is absent. Shri Jhulan Sinha 
is also not In his seat. 
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